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BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONAL BENCH, BHOPAL 

ORIGINAL APPLICATION NO 71/2023 (CZ) 

 

 

PETITIONER   KIRTI KUMAR SADASHIV BHATT  

     VERSUS 

RESPONDENTS                       NARMADA WATER RESOURCES & ORS. 

   

ACTION TAKEN REPORT ON BEHALF OF MADHYA PRADESH 

POLLUTION CONTROL BOARD (MPPCB) 

 
IT IS MOST RESPECTFULLY SUBMITTED HERE IN UNDER:- 

 
1. That, the instant petition pertains to the alleged discharge of 

untreated waste in River Narmada within the State of Madhya 

Pradesh. The petition was originally filed before the Hon’ble 

High Court of Gujarat at Ahmedabad as Writ Petition No. 274 of 

2017. The petition was transferred by Hon’ble High Court of 

Gujarat to National Green Tribunal, Western Zonal Bench, Pune 

(Maharashtra) which was subsequently transferred to Central 

Zonal Bench at Bhopal vide Western Zonal Bench, Pune’s order 

dated 24.05.2023. 

2. That vide Order dated 30.10.2023 in the present matter this 

Hon’ble Tribunal directed the answering respondent to 

ensure that there is no discharge of untreated waste into 

River Narmada, and if any observed, Environmental 

Compensation shall be imposed on violators in accordance 

with the provisions of law. That for the convenience of this 

Hon’ble 
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Tribunal the relevant extract of the aforementioned Order is 

reproduced herein below: 

"In view of the above laid down principles the MPPCB is 

directed to ensure that there should not be any discharge 

into the water bodies and in case of any violation the 

environment compensation must be assessed according 

to the parameters laid down as above. The Action Taken 

Report must be filed before the date of listing. 

9. The data with regard to the district wise environment 

compensation (a) violation of Solid Waste Management 

Rules, 2016 (b) Legacy Waste (c) 26 Violation of Water 

(Prevention and Control of Pollution) Act, 1974 be 

calculated and further proceeded in accordance with 

law. 

10. In the first phase Member Secretary, Rajasthan 

State Pollution Control Board is directed to calculate the 

environmental compensation with regard to discharge 

of untreated water into the water body or in local land 

since there are no sewage treatment plant in District 

Amarkantak, Dindori, Mandla and 

Narmadapuram. In the district Jabalpur the capacity of 

treatment is 83.43 MLD while generation capacity is 

143.68 MLD. Rest of the sewage/untreated water is 

being discharged in the river Narmada. On the next date 

of hearing the five districts shall prepare the data and 

remedial measures for treatment of the sewage water in 

compliance of the Water (Prevention and Control of 

Pollution) Act, 1974. The chart for environment
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compensation must be assessed by Regional Officer and notice 

be issued to the Municipal Corporation/District Magistrate to 

comply and to deposit the compensation failing which they had 

to submit reply before the next date of hearing." 

 
3.  That in compliance of the aforementioned directions the 

respondent has imposed Environmental Compensation and 

issued Demand Notices against Jabalpur Municipal 

Corporation, Nagar Palika Parishad Mandla, Nagar Parishad 

Dindori, Nagar Parishad Amarkantak and Nagar Palika 

Narmadapuram. That the below-mentioned table elaborates 

over the amount of Environmental Compensation imposed 

by the humble respondent against the aforementioned 

violators. 

Sr. 

No. 

Details of 

Violators 

EC 

(inLacs) 

Remark 

1 Nagar Parishad 

Amarkantak 

616.0 1. Letter no. 1633 dated 

25/08/2023 of  MPPCB 

Regional Office Shahdol 

(MP) 

2. Letter no. 3284 dated 

08/11/2023 of  MPPCB 

Regional Office Shahdol 

(MP) 

2 Nagar Parishad, 

Dindori 

708.0 1. Letter no. 1629 dated 

25/08/2023 of  MPPCB 

Regional Office Shahdol 

(MP) 

2. Letter no. 3286 dated  

08/11/2023 of  MPPCB 

Regional Office Shahdol 

(MP) 

 

 3 Nagar Palikka 

Parishad, Mandla 

560.0 1. Letter no. 2342 dated 

28.11.2023 of MPPCB 

Regional Office, 

Jabalpur 
 

2.  Letter no. 2330 dated   

24.11.2023 of  MPPCB 

Regional Office, Jabalpur 
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4 Nagar Palika Nigam 

Jabalpur 

1120.0 1. Letter no. 2340 dated 

28.11.2023 of MPPCB 

Regional Office, Jabalpur 

 

2. Letter no. 2328 dated 

24.11.2023 of MPPCB 

Regional Office, Jabalpur 

 

3. Letter no. 2344 dated 

28.11.2023 of MPPCB 

Regional Office, Jabalpur 

 

5  Nagar Pallika 

Parishad, 

Narmadapuram 

420.0 Letter no. 2087 dated 

23.11.2023 of MPPCB 

Regional Official, 

Mandideep 

TOTAL EC IMPOSED TILL 31.10.2023 3424 Lacs Only  

 
4. It is further submitted that, earlier MPPCB has issued notices to these 

municipalities to pay environment compensation for a period of from 

01.07.2020 to 31.12.2020 and 01.01.2021 to 30.06.2021 for the same 

violation as per the following details-  

Sr. Name of Urban Local 

Body 

EC imposed 

(in Lacs) 

Remark 

1.  Chief Municipal Officer 

Nagar Parishad 

Amarkantak District-

Anuppur (M.P.) 

 

 

 

 

 RRC for the above letters. 

144.0 

 

 

 

- 

1.Letter no. 174 dated 

24/12/2021 of  MPPCB 

Regional Office Shahdol 

(MP) 

2.Letter no. 1638 dated 

11/05/2022 of  MPPCB 

Regional Office Shahdol 

(MP) 

3. Letter no. 2224 dated 

02/09/2023 of  MPPCB 

Regional Office Shahdol. 

 2. Chief Municipal Officer 

Nagar Prishad, Dindori 

District Dindori 

 

 

 

 

 

 

 RRC for the above letters. 

 

204 

 

 

 

 

 

 

 

- 

1.Letter no. 174 dated 

24/12/2021 of  MPPCB 

Regional Office Shahdol 

(MP) 

2.Letter no. 1638 dated 

11/05/2022 of  MPPCB 

Regional Office Shahdol 

(MP) 
 

Letter no. 2226 dated 

22/09/2023 of  MPPCB 

Regional Office Shahdol 

(MP) 

3. Chief Municipal Officer 

Nagar 

PalikkaParishadMandla 

 

 

96.0 

Letter no. 1614 dated 

11.05.2021 of MPPCB 

Regional Office, 

Jabalpur 
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4. Commissionar Nagar Palik 

Nigam Jabalpur 

 

 

The Chief Municipal 

Officer Nagar Parishad 

Bhedaghat, Dist- Jabalpur 

 

 

150.0 

 

 

 

 

 

36.0 

1.Letter no. 174 dated 

24.12.2021 of MPPCB 

Regional Office, 

Jabalpur 

 

2. Letter no. 1614 dated 

11.05.2022 of MPPCB 

Regional Office, 

Jabalpur 

5. Chief Municipal Officer 

Nagar Pallika Parishad, 

Narmadapuram 

 

234 

 

 

1. Letter no. 174 dated 

24.12.2021 of MPPCB 

Regional Office 

Mandideep 

2. Letter no. 1614 dated 

11.05.2022 of MPPCB 

Regional Office 

Mandideep 

 

TOTAL EC IMPOSED  864 

 

5. That no reply has been received by the said Municipalities for the 

Directions / Notices issued by the MPPCB.  Further with regards to the 

recovery of the EC imposed, the MPPCB Regional Offices have issued 

letters to respective District Collectors for issuance of the Revenue 

Recovery Certificate. (The copy of these letters is annexed as Annexure 

R/8-5).  

   

6. It is further submitted that in Para 10 of the aforementioned Order, 

this Hon’ble Tribunal has stated “Member Secretary, Rajasthan State 

Pollution Control Board” instead of “Member Secretary, Madhya 

Pradesh Pollution Control Board” which is a bona fide typographical 

error, and it is humbly prayed that the same shall be rectified with the 

leave of this Hon’ble Tribunal. 

7. The Honorable Tribunal may kindly be pleased to take the aforesaid report 

on record. 

Place: Bhopal MPPCB 

Date: 05.12.2023 

 

FILEDBY 

PARUL BHADORIA 

Advocate for MPPCB 

Ph.No.:(+91)-8085977111; 

Email:parul.bhadoria04@gmail.com 

mailto:parul.bhadoria04@gmail.com
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No. 

To, 

MADHYA PRADESH POLLUTION CONTROL BOARD 
Scheme No. 05 PIlot No. 455/456, Vijay Nagar, Jabalpur 
Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffm ail.com 

/ROPCB/2023 

The Chief Municipal Officer 

Dist- Mandla 
Nagar Palika Parishad Mandla 

Jabalpur, Date: /2023 

Sub-Imposing Environmental Compensation for period 01/07/2021 to 31/12/2021 due 

to violation of directions of the Hon'ble NGT and the provision of Solid Waste 

Management Rules 2016 Us 5 of Environment (Protection) Act 1986 Notice 

Thereof. 

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018 

"Compliance of Municipal Solid Waste Management Rules 2016 

2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021 

3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023 

4-Hon'ble NGT Case No. 71/2023 order dated 31/10/2023 

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted 

under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been 

entrusted with the responsibilities of enforcement of the Environment Laws prevailing in 

the state. 

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional 

Officer, MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental 

Compensation. 
WHEREAS, you are the Nagar Palika Parishad and it is the mandatory duty ofUrban 

Local Bodies/Cantonment Board to comply with the Solid Waste Management Rules 2016 

as well management & treatment of sewage of the town & to protect the natural water 

bodies from pollution as per provision of Water (Prevention & Control of Pollution) Act 

1974 
WHEREAS you are discharging untreated sewage from town into Narmada River 

which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974. 

WHEREAS you have not obtained authorization as per the provision of Solid waste 

Management Rules 2016 from the MPPCB. 

WHEREAS as per the order on dated 31/10/2023 in case no 71/2023 (Kirtikumar 

Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon'ble NGT, Zonal 

Bench Bhopal has issued instruction to respective Regional officer to assess environment 

compensation wrt discharge of untreated sewage in Narmada River in Mandla Twon. 
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MADHYA PRADESH POLLUTION CONTROL B0ARD 

Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 

Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffmail.com 

WHEREAS in OA No. 606/2018 "Compliance of Municipal Solid Waste 

Management Rules 2016 and other environment issues. Hon'ble National Green Tribunal 

Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that: 

1- Afier 31 03 2020 failure o comply with Rules 22 of SWVM Rules from serial No. I 

to 10 every local body shall be liable to pay conpensation at lhe rate of Rs. I0 Lakh 

per month per local body for population at beween 5 lakh and 10 Lakh and Rs. 1 

Lakh Per month per other local body from 0l042020 ill compliance. 

2- Continued failure of every local body on the subject of commencing the work of 

legacy waste siles remediation from 0104:2020 till compliance will result in 

liability io pay compensation at the rate of Rs. IlO Lakh per month ocal body for 

3- Comnmencement of settling up to STPs by 31 03 2020- compensation in payable for 

failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local 

bodies/State (in terms of orders dated 28 08 2019 in OA No. 593 2017 and 

06 12 2019 in 0.A. No. 673/2018) w.e.f. 01 04 2021 

4- Commencement of settling up to STPs by 31 03 202 1- compensation in payable for 

failure 1o do so at the rate of Rs. 10 Lakh per month per STP by concerned local 

bodies/State (in terms of orders dated 28 08 2019 in OA No. 593 2017 and 

06 12 2019 in O.A. No. 673:2018) wv. e.f. 01042021 

5- Interims measures for phytoremediation biremediation etc. in respect of 100% 

sewage to reduce the pollution load on recipient water bodies shall be undertaken 

by 31/03/2020. Compensation in payable for failure to do so at the rate of Rs. 5 

Lakh per month per drain by concerned local bodies State (in terms of orders dated 

28 08/2019 in OA No. 593/2017 and 06 12 2019 in 0.A. No. 673 2018) w.e.f. 

0104 2020) 

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to 

assess and recover the amount of compensation liable to be paid by the Urban Local Bodies 

on the basis of above criteria. 

WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy 

of compensation from 01/04/2020 to 01/07/2020. 

And where as Hon'ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a) 

that "ifthe local bodies are unable to bear financial burden, the liabiliy will be of the State 

Government with liberty to take remedial action against the erring local bodies" 

WHEREAS there no change in ground reality as observed during inspection done 

by our officer's time to time in past. 

population of above 10 Lakha and 1 Lakh per month per other local body. 
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ULB 
Name 

WHEREAS as per report of the site inspection dated 03/02/2022 carried by the 

MPPCB you have not complied with the tasks and timelines given by Hon'ble NGT 

therefore you are liable to pay cnvironmental compensation in the period 01/07/2021 to 

31/12/2021 as per table given below: 

Mandla | Mandla 

MADHYA PRADESH POLLUTION CONTROL BOARD 
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 
Phone (076|)-4042780, E- mail:it_romppcbjbp @rediffmail.com 

District Rules 22 of SWM Rules Legacv waste Bioremediation 
Non-Compliance 

disposal 2016 

S. No of Compensation compensation 
(Rs. In Lakh) in Rs. non 

compliance 
N.A 

Copy to: 

Endt.No.:-23u9 /HOPCB/2023 

L 

of Commencement 
STP installation Drains 

No of Compensation No 
of Drain in Rs. 
STPs 

N.A 02 NA 02 

You are, hereby, given an opportunity of 15 days to submit your reply/objection (if 

any) pertaining to above stated on non-compliance and deposition of the levied 

environmnental compensation amount for the period of 01/07/2021 to 31/12/2021. 

In case no reply is received within 15 days from the date of issue of this notice. 

above proposed environmental compensation shall be confirmed and action is also liable 

to be initiated against the responsible officers under section-17 of the Environmental 

(Protection) Act 1986. 

Compensation n 
(Rs. In Lakh) 

120 

2- The District Collector, Mandla for information and necessary action. 

of Total 

For and on behalf of MPPCB 

(Alok Kumar Jain) 
Regional Officer 
Jabalpur, Date: / 

1- Member Secretary, M.P. Pollution Control Board Bhopal for information. 

Rs. 

(Alek kçmar Jain) 
Regional Officer 

lakh 

28h)22 

Director (Environment) Legal Section, M.P. Pollution Control Board Bhopal for 

information. 

120 
2.4.10 
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No. 

To, 

MADHYA PRADESH POLLUTION CONTROL B0ARD 
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 

Phone (0761 )-4042780, E- mail:it_romppcbjbp@rediffmail.com 

/ROPCB/2023 

The Chief Municipal Officer 
Nagar Palika Parishad Mandla 

Dist- Mandla 

Bhopal, Date: 

Sub-Imposing Environmental Compensation for period 01/07/2022 to 31/10/2023 

due to violation of directions of the Hon'ble NGT and the provision of Solid 

Waste Management Rules 2016 U/s S of Environment (Protection) Act 1986 

Notice Thereof. 

/2023 

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018 

"Compliance of Municipal Solid Waste Management Rules 2016" 

2-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023 

3-Hon'ble NGT Case No, 71/2023 order dated 31/10/2023 

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body 

constituted under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 

and has been entrusted with the responsibilities of enforcement of the Environment Laws 

prevailing in the state. 

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional 

Officer, MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing 

Environmental Compensation. 
WHEREAS, you are the Nagar Palika Parishad and it is the mandatory duty of 

Urban Local Bodies/Cantonment Board to comply with the Solid Waste Management 

Rules 2016 as well management & treatment of sewage of the town & to protect the 

natural water bodies from pollution as per provision of Water (Prevention & Control of 

Pollution) Act 1974 
WHEREAS you are discharging untreated sewage from town into Narmada River 

which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974. 
WHEREAS you have not obtained authorization as per the provision of Solid 

waste Management Rules 2016 from the MPPCB. 

WHEREAS as per the order on dated 3 1/10/2023 in case no 71/2023 (Kirtikumar 
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon'ble NGT, 
Zonal Bench Bhopal has issued instruction to respective Regional officer to assess 
environment compensation wrt discharge of untreated sewage in Narmada River in 

Mandla Twon. 
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MADHYA PRADESH POLLUTION CONTROL B0ARD 
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 

Phone (0761)-4042780, E- mail:it romppcbjbp@rediffmail.com 

WHEREAS in OA No. 606/2018 "Compliance of Municipal Solid Waste 

Management Rules 2016" and other environment issues. Hon'ble National Green 

Tribunal Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that: 

1- Afler 31 03 2020 failure to comply with Rules 22 of SWM Rules from serial No. 1 

1o 10 every local body shall be liable to pay compensation at ihe rate of Rs. 10 

Lakh per month per local body for population at beveen 5 lakh and 10 Lakh and 

Rs. 1 Lakh Per month per other local body from 01/04/2020 till compliance. 

2- Contimued failure of every local body on the subject of commencing the work of 

legacy waste sites remediation from 01/04/2020 till compliance will result in 

liability o pay compensation at the rate of Rs. 10 Lakh per month local body for 

population of above 10 Lakha and 1 Lakh per month per other local body. 

3- Commencement of settling up to STPs by 3103/2020- compensation in payable for 

failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local 

bodies/State (in terms of orders dated 28/08/2019 in OA No. 593/2017 and 

06/12/2019 in O.A. No. 673/2018) w.e.f. 01/04/2021 

4- Comnmencement of'setling up to STPs by 31/03/202 1- compensation in payable for 

failure to do so at the rate of Rs. 10 Lakh per month per STP by concerned local 

bodies State (in terms of orders dated 28 08/2019 in OA No. 593 2017 and 

06 12:2019 in O.A. No. 673:2018) w. e.f. 01.042021 

5- Interims measures for phytoremediation bioremediation etc. in respect of 100% 

sewage lo reduce lhe pollution load on recipient water bodies shall be undertaken 

by 31/03/2020. Conmpensation in payable for failure to do so at the rate of Rs. 5 

Lakh per month per drain by concerned local bodies State (in terms of orders 

dated 28/08/2019 in OA No. 593 2017 and 06/122019 in 0.A. No. 673 2018) 

w.e.f 0104/2020) 

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to 

assess and recover the amount of compensation liable to be paid by the Urban Local 

Bodies on the basis of above criteria. 
WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for 

levy of compensation from 01/04/2020 to 01/07/2020. 
And where as Hon'ble NGT vide its order dated 10/01/2020 has directed in Para 36 

(a) that "if the local bodies are unable to bearfinancial burden, the liability will be of the 
State Government with liberty to take remedial action against the erring local bodies" 

WHEREAS there is no change in ground reality as observed during inspection done 
by our officer's time to time in past. 
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ULB 
Name 

WHEREAS as per report of the site inspection dated 08/11/2023 carried by the 

MPPCB you have not complied with the tasks and timelines given by Hon'ble NGT 

therefore you are liable to pay environmental compensation in the period 01/01/2022 to 

31/10/2023 as per table given below 

Non-Compliance 
District Rules 22 of SWM Rules Legacy waste 

2016 disposal 
S. No of Compensation compensation 

in Rs. (Rs. In Lakh) non 

compliance 
Mandla Mandla 2,.4.10 

MADHYA PRADESH POLLUTION CONTROL BOARD 
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 

Phone (0761)-4042780, E- mail:it romppcbjbp@rediffm ail.com 

N.A 

Copy to: 

N.A 

Endt.No.:-23 3o/AOPCB/2023 

information. 

Bioremediation of Commencement 
STP installation Drains 

Compensation No Compensation In 
of in Rs. (Rs. In Lakh) 
STPs 

No 
of 
Drain 

02 NA 

You are, hereby, given an opportunity of 15 days to submit your reply/objection 

(if any) pertaining to above stated on non compliance and deposition of the levieid 

environmental compensation amount for the period of 01/01/2022 to 31/10/2023. 

For and on behalf of MPPCB 

02 

In case no reply is received within 15 days from the date of issue of this notice, 

above proposed environmental compensation shall be confirmed and action is also liable 

to be initiated against the responsible officers under section-17 of the Environmental 

(Protection) Act 1986. 

440 

of Total 
Rs. 

(Alok Kumar Jain) 
Regional Officer 

Jabalpur, Date: / 

1- Member Secretary, M.P. Pollution Control Board Bhopal for information. 
2- The District Collector, Mandla for information and necessary action. 
3Directio (Environment) Legal Section, M.P. Pollution Control Board Bhopal for 

(Alok Kumar Jain) 
Regional Officer 

lakh 

24|n|23 

440 
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No. 

To, 

MADHYA PRADESH POLLUTION CONTROL BOARD 

Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 

Phone (0761 )-4042780, E- mail:it romppcbjbp@rediffmail.com 

/ROPCB/2023 

The Commissioner 

Dist- Jabalpur 
Nagar Palik Nigam Jabalpur 

Jabalpur, Date: /2023 

Sub-Imposing Environmental Compensation for period 01/07/2021 to 31/12/2021 due 

to violation of directions of the Hon'ble NGT and the provision of Solid Waste 

Management Rules 2016 U/s 5 of Environment (Protection) Act 1986 Notice 

Thereof. 

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018 

"Compliance of Municipal Solid Waste Management Rules 2016" 

2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021 

3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023 

4-Hon'ble NGT Case No. 71/2023 order dated 31/10/2023 

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted 

under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been 

entrusted with the responsibilities of enforcement of the Environment Laws prevailing in 

the state. 

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional 

Officer, MPPCB vide Office Order No. 198 Dated 1 1/08/2023 for imposing Environmental 

Compensation. 
WHEREAS, you are the Nagar Nigam Jabalpur and it is the mandatory duty of 

Urban Local Bodies/Cantonment Board to comply with the Solid Waste Management 

Rules 2016 as well management & treatment of sewage of the town & to protect the natural 

water bodies from pollution as per provision of Water (Prevention & Control of Pollution) 

Act 1974 

WHEREAS you are discharging untreated sevwage from town into Narmada River 

which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974. 

WHEREAS you have not obtained authorization as per the provision of Solid waste 

Management Rules 2016 from the MPPCB. 

WHEREAS as per the order on dated 31/10/2023 in case no 71/2023 (Kirtikumar 

Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon'ble NGT, Zonal 

Bench Bhopal has issued instruction to respective Regional officer to assess environment 

compensation wrt discharge of untreated sewage in Narmada River in Jabalpur Twon. 

25



MADHYA PRADESH POLLUTION CONTROL BOARD 

Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 
Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffmail.com 

WHEREAS in OA No. 606/2018 "Compliance of Municipal Solid Waste 

Management Rules 2016 and other environment issues. Hon'ble National Green Tribunal 

Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that: -

1- Afier 31 03 2020 failure to comply with Rules 22 of SWM Rules from serial No. I 

to 10 every local body shall be liable to pay compensation at the rate of Rs. l0 Lakh 

per month per local body for population at benveen 5 lakh and 10 Lakh and Rs. I 

Lakh Per month per other local body from 01 04 2020 till compliance. 

2- Continued failure of every local body on the subject of commencing the work of 

legacy waste sites remediation from 0l042020 till compliance will resul1 in 

liability 1o pay compensation at the rate of Rs. 10 Lakh per month local body for 

population of above 10 Lakha and l Lakh per month per other local body. 

3- Comnmencement of'settling up to STPs by 31 03 2020- compensation in payable for 

failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local 

bodies State (in terms of orders dated 28 08 2019 in OA No. 593 2017 and 

06 12 2019 in O.A. No. 673 2018) w.e.f 0l 042021 

4- Commencement of 'settling up to STPs by 31. 03 2021- compensalion in payable for 

failure to do so at the rate of Rs. l0 Lakh per month per STP by concerned local 

bodies/State (in terms of orders dated 28 08 2019 in OA No. 593 2017 and 

06 12/2019 in O.A. No. 673/2018) w. e.f. 01 042021 

5- Interims measures for phytoremediation bioremediation etc. in respect of 100% 

sewage io reduce ihe pollution load on recipient water bodies shall be underiaken 

by 3103 2020. Compensation in payable for failure to do so at the rate of Rs. 5 

Lakh per month per drain by concerned local bodies State (in terms of orders dated 

28 08/2019 in OA No. 593/2017 and 06 122019 in 0.A. No. 673 2018) w.e.f. 

0104/2020) 

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to 

assess and recover the amount of compensation liable to be paid by the Urban Local Bodies 

on the basis of above criteria. 
WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy 

of compensation from 01/04/2020 to 01/07/2020. 
And where as Hon'ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a) 

that "if the local bodies are unable to bear financial burden, the liability will be of the State 
Government with liberty to take remedial action against the erring local bodies 

WHEREAS there is no change in ground reality as observed during inspection done 

by our officer's time to timne in past. 
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ULB 
Name 

District 

WHEREAS as per report of the site inspection dated 03/02/2022 carried by the 
MPPCB you have not complied with the tasks and timelines given by Hon'ble NGT 
therefore you are liable to pay environmental compensation in the period 01/07/2021 to 
31/12/2021 as per table given below: -

compliance 

MADHYA PRADESH POLLUTION CONTROL BOARD 
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 

Rules 22 of SWM Rules Legacy waste Bioremediation of 
2016 

Jabalpur Jabalpur 2,4, 10 

Phone (0761)-4042780, E- mail:it _r 

disposal 
S. No of Compensation compensation No of Compensation No 
non (Rs. In Lakh) in Rs. Drain in Rs. of 

Copy to: 

Non-Compliance 

N.A 

Endt.No.:2340 HOPCB/2023 

information. 

N.A 

Drains 

03 NA 

Commencement 
STP installation 

You are, hereby, given an opportunity of 15 days to submit your reply/objection (if 
any) pertaining to above stated on non-compliance and deposition of the levied 
environmental compensation amount for the period of 01/07/2021 to 31/12/202 1. 

03 

In case no reply is received within 15 days from the date of issue of this notice, 
above proposed environmental compensation shall be confirmed and action is also liable 
to be initiated against the responsible officers under section-17 of the Environmental 
(Protection) Act 1986. 

of Total 
Rs. 

Compensation In 
(Rs. In Lakh) 

A 

180 

For and on behalf of MPPCB 

1- Member Secretary, M.P. Pollution Control Board Bhopal for infomation. 
2- The District Collector, Jabalpur for information and necessary action. 

(Alok Kumar Jain) 
Regional Officer 
Jabalpur, Date: I/ 

22))23 
wor Director (Environment) Legal Section, M.P. Pollution ContrÍl Board Bhopal for 

4Atok Kumar Jain) 
Regional Officer 

lakh 

180 

romppcbjbp@rediffm ail.com 

STPs 
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I2023 

Bhopal, 
Date: 

/R
O

PC
B

/2023 

No. 
To, The 

Com
m

issioner 

Nagar 

Palik 

Nigam
 

Jabalpur 

Dist-
Jabalpur 

Sub-Im
posing 

Environm
ental 

Com
pensation 

for 

period 

01/07/2022 
to 

31/10/2023 

due 
to 

violation 
of directions 
of the 

H
on'ble 

N
G

T 

and 
the 

provision 
of Solid 

W
aste 

M
anagem

ent 

Rules 

2016 

U/s 
5 of E

nvironm
ent 

(Protection) 

Act 

1986 

Notice 
Thereof. 

Ref-
1- N

G
T 

orders 

dated 

25/02/2020, 

28/02/2020 
&

 

14/12/2020 
in

 

OA 

No. 

606/2018 

"C
om

pliance 
of M

unicipal 

Solid 

W
aste 

M
anagem

ent 

Rules 

2016" 

2-H
ead 

office 

order 

No. 

198/Legal/PC
B

/2023 

B
hopal 

dated 

11/08/2023 

3-H
on'ble 

N
G

T 

Case 

No. 

71/2023 

order 

dated 

31/10/2023 

W
H

EREA
S, 

MP 

Pollution 

Control 

Board 

(M
PPC

B
) 

is a statutory 

body 

constituted 

under 

section 
4 of the 

W
ater 

(Prevention 
&

 

Control 
of Pollution) 

Act, 

1974 

and 
has 

been 

entrusted 

with 

the 

responsibilities 
of enforcem

ent 
of 
the 

Environm
ent 

Law
s 

prevailing 
in 
the W

HEREAS 
the 

M
.P. 

Pollution 

Control 

Board 

Bhopal 

has 

authorized 
to 

R
egional 

Officer. 

M
PPCB 

vide 

O
ffice 

Order 

No. 

198 

Dated 

11/08/2023 

for 

im
posing 

Environm
ental 

Com
pensation. 

W
HEREAS, 

you 
are 

the 

N
agar 

Nigam
 

Jabalpur 

and 
it is the 

m
andatory 

duty 
of Urban 

Local 

Bodies/Cantonm
ent 

Board 
to 

com
ply 

with 
the 

Solid 

W
aste 

M
anagem

ent 

Rules 

2016 
as 

w
ell 

m
anagem

ent 
&

 

treatrm
ent 

of sew
age 

of 

the 

tow
n 

&
 

to
 

protect 

the 

natural 

water 

bodies 

from
 

pollution 
as 

per 

provision 
of W

ater 

(Prevention 
&

 

Control 
of Pollution) 

Act 
1974 W

H
EREA

S 

you 
are 

discharging 

untreated 

sew
age 

from
 

tow
n 

into 

N
arm

ada 

R
iver 

which 
is violation 
of section 
24 
of 

W
ater 

(Prevention 
&

 

Control 
of Pollution) 
Act 

1974. 

W
H

EREA
S 

you 

have 

not 

obtained 

authorization 
as 

per 

the 

provision 
of 

Solid 

waste 

M
anagem

ent 

Rules 

2016 

fron 
the 

M
PPCB. 

W
HEREAS 

as 

per 
the 

order 
on 

dated 
3 1/10/2023 
in 

case 
no 

71/2023 

(K
irtikum

ar 

Sadashiv 

B
hatt 

Vls 

N
arm

ada 

W
ater 

Resource 

D
epartm

ent 
&

 

others 
) H

on'ble 

N
G

T, 

Zonal 

Bench 

Bhopal 

has 

issued 

instruction 
to 

respective 

R
egional 

officer 
to 

assess 

environm
ent 

com
pensation 

wrt 

discharge 
of 

untreated 

sew
age 

in
 

N
arm

ada 

River 
in 

Jabalpur 
Tw

on. 

state. 
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MADHYA PRADESH POLLUTION CONTROL BOARD 
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 

Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffmail. com 

WHEREAS in OA No. 606/2018 "Compliance of Municipal Solid Waste 
Management Rules 2016" and other environment issues. Hon'ble National Green 
Tribunal Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that: 

1- Afier 31/03/2020 failure to comply with Rules 22 of SWM Rles from serial No. I 
to 10 every local body shall be liable to pay compensation al the rate of Rs. 10 

Lakh per month per local body for population at beveen 5 lakh and 10 Lakh and 
Rs. 1 Lakh Per month per other local body from 01042020 1ill compliance. 

2- Continued failure of every local body on the subject of commencing the work of 

legacy waste sites remediation from 01/04/2020 till compliance will result in 

liability to pay compensation at the rate of Rs. 10 Lakh per month local body for 

population of above 10 Lakha and 1 Lakh per month per other local body. 

3- Commencement of 'setiling up to STPs by 3 l 03 2020- compensation in payable for 

failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local 

bodies/State (in terms of orders dated 28 082019 in OA No. 593 2017 and 

06/12/2019 in O.A. No. 673/2018) w.e.f 01/04 2021 

t- Commencement of settling up to STPs by 3 l03/202 1- compensation in payable for 

failure 1o do so at the rale of Rs. l0 Lakh per month per STP by concerned local 

bodies State (in terms of orders dated 28 08 2019 in OA No. 593 2017 and 

0612/2019 in O.A. No. 673/2018) w.e.f. 0104 2021 

5- Interims measures for phytoremediation/ bioremediation etc. in respect of 100% 

sewage to reduce the pollution load on recipient water bodies shall be undertaken 

by 31/03/2020. Compensation in payable for failure io do so at the rate of Rs. 5 

Lakh per month per drain by concerned local bodes State (in terms of orders 
dated 28 08/2019 in OA No. 5932017 and 06 12 2019 in 0.A. No. 6732018) 

w.e.f. 0104/2020) 

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to 
assess and recover the amount of compensation liable to be paid by the Urban Local 
Bodies on the basis of above criteria. 

WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for 
levy of compensation from 01/04/2020 to 01/07/2020. 

And where as Hon'ble NGT vide its order dated 10/O1/2020 has directed in Para 36 
(a) that "if the local bodies are unable to bear financial burden, the liability will be of the 
State Government with liberty to take remedial action against the erring local bodies" 

WHEREAS there is no change in ground reality as observed during inspection done 
by our officer's time to time in past. 

29



ULB 
Name 

WHEREAS as per report of the site inspection dated 07/ I/2023 carried by the 
MPPCB you have not complied with the tasks and timelines given by Hon'ble NGT 
therefore you are liable to pay environmental compensation in the period 01/01/2022 to 
31/10/2023 as per table given below: -

Distnct Rules 22 of SWM Rules Legacy waste Bioremediation of 
2016 disposal Drains 

S. No of Compensation compensation No 
(Rs. In Lakh) in Rs. of 

Drain 
03 

non 

MADHYA PRADESH POLLUTION CONTROL BOARD 
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 

Phone (076 )-4042780, E- mail:it_romppebjbp@rediffmail.com 

Jabalpur Jabalpur 2.4,10 
compliance 

Copy to: 

N.A 

Non-Compliance 

Endt.No.:- 2328 mOPCB/2023 

information. 

N.A 

Compensation 
in Rs. 

NA 

Commencement 
STP installation 
No 
of 
STPs 

03 

You are, hereby, given an opportunity of 15 days to submit your reply/objection 
(if any) pertaining to above stated on non-compliance and deposition of the levied 
environmental compensation amount for the period of 01/O1/2022 to 31/10/2023. 

660 

In case no reply is received within 15 days from the date of issue of this notice, 
above proposed environmental compensation shall be confirmed and action is lso liable 
to be initiated against the responsible officers under section-17 of the Environmental 
(Protection) Act 1986. 

Compensation In 
(Rs. In Lakh) 

of Total 

For and on behalf of MPPCB 

(Alok Kumar Jain) 
Regional Officer 
Jabalpur, Date: / I 

1- Member Secretary, M.P. Pollution Control Board Bhopal for information. 
2- The District Collector, Jabalpur for information and necessary action. 

3 Directioa (Environment) Legal Section, M.P. Pollution Control Board Bhopal for 

Rs. 

(ttok kumar Jain) 
Regional Officer 

lakh 

2um)23 

660 
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No. 

To, 

MADHYA PRADESH POLLUTION CONTROL B0ARD 
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 

Phone (0761)-4042780, E- mail:it_romppcbjbp @rediffmail.com 

/ROPCB/2023 

The Chief Municipal Officer 
Nagar Parishad Bhedaghat 
Dist- Jabalpur 

Jabalpur, Date: 12023 

Sub-Imposing Environmental Compensation for period 01/07/2021 to 30/09/2023 due 
to violation of directions of the Hon'ble NGT and the provision of Solid Waste 
Management Rules 2016 U/s 5 of Environment (Protection) Act 1986 Notice 
Thereof. 

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OÀ No. 606/2018 
"Compliance of Municipal Solid Waste Management Rules 2016* 
2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021 
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023 
4-Hon'ble NGT Case No. 71/2023 order dated 31/10/2023 

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted 
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been 
entrusted with the responsibilities of enforcement of the Environment Laws prevailing in 
the state. 

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional 
Officer, MPPCB vide Office Order No. 198 Dated 1 1/08/2023 for imposing Environmental 
Compensation. 

WHEREAS, you are the Nagar Palika Parishad and it is the mandatory duty of Urban 
Local Bodies/Cantonment Board to comply with the Solid Waste Management Rules 2016 
as well managenent & treatment of sewage of the town & to protect the natural water 
bodies from pollution as per provision of Water (Prevention & Control of Pollution) Act 
1974 

WHEREAS you are discharging untreated sewage from town into Narmada River 
which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974. 

WHEREAS you have not obtained authorization as per the provision of Solid waste 
Management Rules 2016 from the MPPCB. 

WHEREAS as per the order on dated 31/10/2023 in case no 71/2023 (Kirtikumar 
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon'ble NGT, Zonal 
Bench Bhopal has issued instruction to respective Regional officer to assess environment 

compensation wrt discharge of untreated sewage in Narmada River in Bhedaghat Twon. 
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MADHYA PRADESH POLLUTION CONTROL B0ARD 
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 
Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffmail.com 

WHEREAS in OA No. 606/2018 "Compliance of Municipal Solid Waste 
Management Rules 2016" and other environment issues. Hon'ble National Green Tribunal 

Principal Bench. New Delhi has directed on 17/0 1/2020 & 25/02/2020 that: 

1- Afier 31-03 2020 failure to comply with Rules 22 of SWM Rules from serial No. I 
to 10 every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh 
per month per local body for population at berween 5 lakh and 10 Lakh and Rs. I 
Lakh Per month per other local body from 0104-2020 till compliance. 

2- Continued failure of every local body on the subject of commencing the work of 
legacy waste sites remediation from 01042020 till compliance will result in 
liability to pay compensation at the rate of Rs. 10 Lakh per monih local body for 
population of above l0 Lakha and 1 Lakh per month per other local body. 

3- Commencement of setling up to STPs by 31 03 2020- compensation in payable for 
failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local 

bodies State (in terms of orders dated 2808 2019 in OA No. 593 2017 and 
06/122019 in O.A. No. 673/2018) w. e.f 0l 04/2021 

4- Commencement of settling up to STPs by 3103/2021- compensation in payable for 
failure to do so at the rate of Rs. 10 Lakh per month per STP by concermed local 
bodies State (in terms of orders dated 28 08 2019 in OA No. 593 2017 and 
06/12/20 19 in 0.A. No. 673/2018) w.e.f 01042021 

5- Interinms measures for phytoremediation bioremediation etc. in respect of 100% 
sewage to reduce lhe pollution load on recipient water bodies shall be undertaken 
by 31/03 2020. Compensation in payable for failure to do so at the rate of Rs. 5 
Lakh per month per drain by concerned local bodies State (in terms of orders dated 
28 08/2019 in OA No. 593/2017 and 06 12 2019 in 0.A. No. 673 2018) w.e.f 
01/04/2020) 

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to 
assess and recover the amount of compensation liable to be paid by the Urban Local Bodies 
on the basis of above criteria. 

WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy 
of compensation from 01/04/2020 to 01/07/2020. 

And where as Hon'ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a) 
that "if the local bodies are unable to bear financial burden, the liability will be of the State 
Governnment with liberty lo take remedial action against the erring local bodies" 

WHEREAS there is no change in ground reality as observed during inspection done 
by our officer's time to time in past. 
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ULB 

Name 

WHEREAS as per report of the site inspection dated 08/11/2023 carried by the 
MPPCB you have not complied with the tasks and timelines given by Hon'ble NGT 
therefore you are liable to pay environmental compensation in the period 01/07/2021 to 
30/09/2023 as per table given below: 

District Rules 22 of SWM Rules Legacy waste Bioremediation of Commencement 
2016 disposal Drains STP installation 

S. No of Compensation compensation No of Compensation No 
(Rs. In Laklh) in Rs. Drain in Rs. non 

compliance 
Mandla Mandla 2,4,10 

MADHYA PRADESH POLLUTION CONTROL BOARD 
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur 
Phone (0761)-4042780, E- mail:it romppcbjbp@rediffmail.com 

Copy to: 

N.A 

Non-Compliance 

Endt.No.:-2344 HOPCB/2023 

N.A 

information. 

01 NA 01 

You are, hereby, given an opportunity of 15 days to submit your reply/objection (if 
any) pertaining to above stated on non-compliance and deposition of the levied 

environmental compensation amount for the period of 01/07/2021 to 30/09/2023. 
In case no reply is received within 15 days from the date of issue of this notice, 

above proposed environmental compensation shall be confirmed and action is also liable 

to be initiated against the responsible officers under section-17 of the Environmental 
(Protection) Act 1986. 

Compensation 
(Rs. In Lakh) 

280 

For and on behalf of MPPCB 

(Alok Kumar Jain) 
Regional Officer 

Jabalpur, Date: / / 

1- Member Secretary, M.P. Pollution Control Board Bhopal for information. 
2- The District Collector, Mandla for information and necessary action. 

of Total 
Rs. 

28] 11|23 

L3- Director (Environment) Legal Section, M.P. Pollution Control Board Bhopal for 

(Alok Kumar Jain) 
Regional Officer 

In 
lakh 

280 

of 
STPs 
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I

I
I

REGIONAL OFFICE,
M.P. POLLUTION CONTROL BOARD,

\\trPlot No. 28 C, Sector New, Industrial Area Mandideep, District - Raisen
Phone No. 07480-2 92564, E-m ail :- rom pocbma ndideep@smail.com

S r. No. ZotlMPP CB/RO/MND/2023 Dated 23/ ll 12023

To,
hief Municipal Officer,

Nagar palika Parishad Narmadapuram,
District - Narmadapuram (M.P.)

Sub:- Imposition of Environment Compensation for the period 01.07.2021 to 31.10.2023
due to violation of directions of the Hon'ble National Green Tribunal and the
Provision of section 24 of Water (Prevention & control of Pollution) Act, 1974
Notice there of.

Ref :- l. NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018
"Compliance of Municipal Soitd Waste Management Rules, 2016.'
2. Head Office order No. 198/legaltPCB/2023 Bhopal Dated 11.08.2023.
3. Hon'ble NGT OA No.7112023 order Dated 31.10.2023

----00-
Whereas MP Pollution control Board (MPPCB) is a Statutory body constituted under

section 4 of the Water (Preventin & control of Pollution) Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws in the State.

Whereas, Regional Officer, MPPCB is authorised to impose environmental compensation
Vide above referred MPPCB, HO, Bhopal order no. 198 Date I 1.08.2023.

Whereas, You are the NagarPalika Parisad and it is the mandatory duty of Urban Local
Bodies/Cantonment board to comply with the soild waste management Rules, 2016 as well as
management & treatement of Sewage of the town & to protect the natural water bodies from
pollution as per provision of Water (Prevention & control of pollution) Act,1974.

Whereas, you are discharging untreated sewage from twon into narmada river, Which is
violation of section 24 of Water (Prevention & control of Pollution) Act,1974.

Whereas, you have not obtained authorization as per the provision of soild waste
Management Rules, 2016 from the MPPCB

Whereas, as per order on dated 31.10.2023In OA no.7l/2023 (shri kirti kumar Sadashiv
Bhat V/s Narmada Waster Resource Department & Other), Hon'ble NGT Zonal Beanch, Bhopat
has issued instruction to respective Regional Officer to assess environment compensation wrt
discharge of untreated Sewage in Narmada river in Narmadapuram Town.

Wfereas, in OA No. 606/2018, compliance of Soild Waste Management Rules, 2016 and
Other Environment Issued. Hon'ble National Green Tribunal, Principal Bench, New Delhi Has
directed on 17.01 .2020 &25.02.2023 that:-

l. After 31.03.2020 Failure to cmply with Rule 22 of SWM Rules, From Serial No. I to 10,
Every local body shall be liable lo pay compensalion at the rate of Rs. I0 Lakhper month
per local body for population of above I0 lakh, Rs. 5 Lakh per month per local body for
Population between 5 Lqkh and I0 Lakh and Rs. I lqkh per month per other locol body from
0 I .04. 2 0 2 0 t ill compliance.

2. Continued.foilure or every locol body on the subject of commencing the work of legacy waste
siles remedialionfrom 01.04.2020 lill compliance will result in liability to pay compensation
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at lhe rate of Rs. I0 Lakh per monlh per local body for population of above I0 Lakh and Rs.
l Lakh per month per other local body.

3. Commencemenl of setting up of STPs by 31.03.2020 Compensation is payahte for failure to
do so at the rate of Rs. 5 Lakh per monlh per STP by concerned local bo,dies/itate (in terms
of order dated 28.08.2019 in OA No.593/2017 and 06.12.2019 in OA No.673/2018) w.e.f
0r.04.2020

4. Commissioning of STPs - 31.03.2021. Compensation is payable forfailure to clo so at the
rale of Rs. I0 Lakh per monlh per STP by concerned local Bodes/State (in terms of ollers
dated 28.08.2019 in OA No.593/2017 and 06.12.2019 in OA No.673/20i5) w.e.f
0I .04.202 I

5. Interim Measures for Phytoremediation/bioremediqtion etc. in repect of 100% sewage to
reduce the pollution load on recipient woter bodies shall be undertaken hy S\.OS.ZOZO
compensqtion is payableforfailure lo do so al the rate of Rs. 5 Lqkhper monthper rlrain by
concerned local bodies/States (in terms of orders dated 28.08.2019 in OA No. 593/20t7 anrl
06.12.2019 in OA No. 673/2018) w.e.f. 0t.04.2020.

Whereas, State PCB has been Directed by NGT vide order dated28.02.2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of
above criteria.

Whereas, NGT Vide its order dated I 4.12.2020 has extended the time line for lew of
compensation lrom 01.04.2020 to 01 .07 .2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed in para 36(a)
that "if the local bodies are unable to bear financial burben, the liabitity witl be of the State
Governmenl with liberty to lake remedial aclion against the erring local bo(Jies ".

Whereas, there is no change in ground reality as observed during inspection done by our
officer's time to time in past.

Whereas, MPPCB vide HO letter No. 174 dt.24.12.2021 has already directed you to pay
environment compensation of Rs. 162 Lakhs for period of Violation irorn 01.07.2020 to
31.12.2020 within l5 days from the date of issue of the directions, in the P.D. account number
05l/l I 2112019 of addional secretary environment department in vindhyachal Treasury,
Vindhyachal Bhawan Bhopal, which has not been deposited till now after reminders given by H-O
MPPCB, Bhopal & RO MPPCB Mandideep.

Whereas, MPPCB vide HO letter No. 1614 dt. 11.05.2022 has already issued the notice
for imposition of environmental compensation of Rs. 72 Lakhs for period of violation from
0r.01.2021 to 30.06.202 l.

Whereas, you have not complied with the tasks and timelines given by the Hon'ble NGT
and discharge of untreated water into the water bodies sinces there is no sewage treatment plant in
Narmadapuram, therefore you are liable to pay environment compensation for the period
01.07.2021to 31.10.2023 as per table give below :-

Non Compliance

ULBs Name Distict Bioremediation of Drains Commencement of STP
Insta llation

Total (Rs
in Lakh)

No. of
Drain

Compensation
(Rs in Lakh)

No of
STPs

Com pensatio
n (Rs in
Lakh)

Na rmadapuram Narmadapuram 0l r 40.00 0l 280.00 420.00
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, You are hereby given an opportunity of 15 days to submit your reply/objections (if any)
pertaining to above stated non compliance and deposition of the levied environment compensation

amount for the period of 01.07.2021 to 31.10.2023.

In case no reply is received within 15 days from the date of issue fo this notice, above

proposed enVironement compensation shall be confirmed and action is also liable to be initiated
against the responsible officers under section-17 of the Environment (protection) Act, 1986.

This issues with the approval of competent authority. Kindly acknowledge the receipt of this letter.

For and On Behalf of
M.P. Pollution Control Board

El.No. MPPCB/RO/MND/2023

MP Pollution Control Board
Mandideep, Raisen (M.P.)

Dated I 12023

Copy To:-
1. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please.

2. Director (Environement), (Technical Section), MPPCB, Bhopal (M.P.) for Information Please.

3. Director (Environement), (Legal Section), MPPCB, Bhopal (M.P.) for Information Please.

I
(Abhay Saraf)

Regional Officer
MP Pollution Control Board
Mandideep, Raisen (M.P.)

(. 1
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ULB 

MADHYA PRADESH POLLUTION CONTROL BOARD 

WHEREAS, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and 
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of above 
criteria. 

Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016 
Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:mswmppcb18@gmail.com 

WHEREAS, NGT vide its order dated 14/12/2020 has extended the time line for levy of 
compensation from 01/04/2020 to 01/07/2020. 

Name 

And where as Hon'ble NGT vide its order dated 10/0I/2020 has directed in para 36 (a) that if the 
local bodies are unable to bear financial burden, the liability will be of the State Government with liberty to 
take remedial action against the erring local bodies. 

WHEREAS, as per report of the site inspection dated dated 31.07.2021 carried out by 
Regional Office, MPPCB, Jabalpur it is observed that you have not complied with the tasks & 
timelines given by the Hon'ble NGT for period 01.01.2021 to 30.06.2021 and you are liable to pay 
enviroment compensation as per table given below : 

Mandla 

District Rule 22of SWM Rules 2016 

S.No of Non 

Compliance 

Non Compliance 

Mandla 2, 3, 8, 10 

Compensa 
tion 

(Rs In 
lakh) 

6 

Legacy 
Waste 

disposal 
Compensat 

ion 

(Rs In 
lakh) 

0 

Bioremediation of 
Drains 

No of 

Drains 

2 

Compens 
ation 

(Rs In 
lakh) 

60 

Azadiy Amrit Mahotsav 

Commencement of 
STP installation 

No of 

STPs 

1 

Compensation 
(Rs In lakh ) 

30 

WHEREAS, MPPCB vide this office letter No. 174 dt. 24/12/2021 has already directed you to pay 
Environment Compensation of Rs.96 Lakhs for period of violation from 01.07.2020 to 31.12.2020 within 
15 days from the date of issue of the directions, in the P.D. account number 05 1/1121/2109 of Additional 

Secretary Environment Department in Vindhyachal Treasury, Vindhyachal Bhawan Bhopal, which has not 
been deposited so far. 

You are hereby given an opportunity of 15 days to submit your replylobjections (if any) pertaining 
to above Stated non compliance and deposition of the levied environmental compensation amount for the 
period of 01/01/2021 to 30/06/2021. 

Total 

(Rs In 
lakh) 

In case no reply is received within 15 days from the date of issue of this notice, above proposed 
Environment Compensation shall be confirmed and action is also liable to be initiated against the 
responsible officers under section-17 of the Environmental(Protection) Act, 1986. 

uis Ssues with the approval of the competent authority. Kindly acknowledge the receipt of this letter. 
For and On Behalf of 

M.P. Pollution Control Board 

fr MA.A.Mishra) 
Member Secretary 

96 

53



No. 

To, 

Sub: 

Ref: 

MADHYA PRADESH POLLUTION CONTROL BOARD 
Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016 

Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:mswmppcb18@gmail.com 

174/MSW/HOPCB/202 1 

The Commissioner, 
Nagar Palik Nigam, 

Jabalpur, 
Distt.- Jabalpur (M.P.) 

Bhopal, Date: 

Aza 

2 

rit AAbotsav 

2. This office letter No. 62/HOPCB/2021 Bhopal Dated 01/03/2021 

24 / 12 /2021 

Execution of the directions passed by Hon'ble National Green Tribunal imposing 

Environment Compensation for the period 01/07/2020 to 31/12/2020 for violating the 

Drovisions of Solid Waste Management Rules 2016. 

1. NGT orders dated 25.02.2020. 28.02.2020 & 14.12.2020 in OA No. 606/2018 "Compliance 

of Municipal Solid Waste Management rules, 2016". 

WHEREAS MP Pollution Control Board (MPPCB) is a statutory body constituted under 

section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the 

responsibilities of enforcement of the Environment Laws prevailing in the state. 

WHEREAS, the power to issue directions under section-5 of the Environment (Protection) 

Act, 1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001. 

WHEREAS, you are the Urban Local Body- Nagar Nigam/ Nagar Palika Parishad / 

Nagar Parishad/ Cantonment Board and it is the mandatory duty of Urban Local Bodies/ 

Cantonment Board to comply with the Solid Waste Management Rules, 2016. 

WHEREAS, you have not obtained authorization as per the provision of Solid Waste 

Management Rules, 2016 from the MPPCB. 

WHEREAS, in OA No. 606/2018 , "Compliance of Solid Waste Management Rules, 2016 

and other environment issues", Hon'ble National Green Tribunal, Principal Bench, New Delhi has 

directed on 17/01/2020 & 25/02/2020 that : 

1. After 31. 03.2020 failure to comply with Rule 22 of SWM Rules, from Serial No. l to 10. 

every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month 

per local body for population of above 10 lakhs, Rs. 5 lakh per month per local body for 

population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other local body 

from 01. 04.2020 till compliance. 

Continued failure of every local body on the subject o/ commencing the work of legacy 

waste sites remediation from 01.04.2020 till compliance will result in liability to pay 

compensation at the rate of Rs. 10 lakh per month per local body for population of above 

10 lakhs, Rs. 5 lakh per month per local body for population between 5 lakhs and 10 lakhs 

and Rs. l lakh per month per other local body. 

3 Commencement of'setting up of STPs by 31.03.2020 � Compensation is payable for failure 

to do so at the rate of Rs. 5 lakh per month per STP by concerned local bodies/State (in 

terms of orders dt 28.08.2019 in 0.A No 593/2017 and 06.12. 2019 in O4. No 673/2018) 

w.e.f 01. 04. 2020. 
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vide 
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WHEREAS, 
State 
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has 
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dated 

2020 
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to 

01/07/2020 

WHEREAS, 
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&

 

timelines 
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Hon'ble 
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below: 

above 
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Non 
Compliance 

Total (R
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WHEREAS, 
till 
date 
no 

reply 
of 

above 

referred 

notice 

dated 

01.03.2021 
has 

been 

received 

of MP 
has 

been 

requested 
vide 

letter 
no. 
167 
dt. 

12/11/2021 
to 

direct 
the 

Urban 
local 

bodies 
to 

deposit 

from 
you 

end. 

Whereas 
the 

Commissioner 
Urban 

Administration 
&

 

Development 

Department, 

the 

amount 
of 

environmental 

compensation. 
In 

this 

respect 

Additional 

Commissioner 
Urban 

Administration 

Directorate 
has 

directed 
you 
vide 

letter 

sha-14/SBM/2021/2150 
dt. 
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7-12-202 
1 to 
take 
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and 
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law; 

Jabalpur 

Jabalpur 

Govt. 

You 
are 

hereby 

directed 
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Environment 
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the 
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of the 

competent 

authority. 
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receipt 
of 

For 
and 
On 

Behalf 
of 

M.P. 

Pollution 

Çóntrol 
Bo�rd 

this 
letter. 

Member 
Secretary 

The 

Regional 

Officer, 
M. P. 

Pollution 

Control 

Board, 

Jabalpur, 
for 

ipfgrmation 
&

 

necessary action 
please. 

Copy 
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taken 
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(0755)-2463742, 
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ail.com
 

E-Fax 
, Phone 
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2464428, 
its 
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14/12/2020 
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extended 
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tim
e 

line 
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of liable 

to 
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on 
the 

basis 
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MADHYA PRADESH POLLUTION CONTROL BOARD 
Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016 Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:mswmppcb18@mail.com 

No. 

To, 

16/4. 

Sub: 

Ref: 

MSW/HOPCB/2022 

The Chief Municipal Officer, 
Nagar Parishad, 
Bhedaghat, 

Distt.- Jabalpur (M.P.) 

Bhopal, Date: 

Azadi. 
Amrit ahotsay 

Imposition of Environmental Compensation for the period 01.01.202 1 to 30.06.2021 due to 
violation of directions of the Hon'ble National Green Tribunal and the provisions of Solid 
Waste Management Rules, 2016 U/s 5 of Environmental (Protection) Act, 1986: - Notice there 
of. 

2. This office letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021 

|297 
24s2 

1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 *Compliance of 
Municipal Solid Waste Management Rules, 2016". 

WHEREAS MP Pollution Control Board (MPPCB) is a statutory body constituted under section 4 
of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the responsibilities 

of enforcement of the Environment Laws in the State. 

WHEREAS, the power to issue directions under section-5 of the Environment (Protection) 
Act, 1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001. 

WHEREAS, you are the Nagar Nigam/ Nagar Palika Parishad / Nagar Parishad/ 

Cantonment Board and it is the mandatory duty of Urban Local Bodies/ Cantonment Board to comply 
with the Solid Waste Management Rules, 2016, as well as management & treatment of sewage of the town 
& to protect the natural water bodies from pollution. 

WHEREAS, you have not obtained authorization as per the provision of Solid Waste Management 
Rules, 2016 from the MPPCB. 

WHEREAS, in OA No. 606/2018, "Compliance of Solid Waste Management Rules, 2016 and 
other environment issues" Hon'ble National Green Tribunal, Principal Bench, New Delhi has directed on 

17/01/2020 & 25/02/2020 that : 

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from Serial No. l to 10, every local 
body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month per local body for 
population of above 10 Lakhs, Rs. 5 lakh per month per local body for population between 5 Lakhs and 
10 Lakhs and Rs. l lakh per month per other local body from 01.04.2020 till compliance. 

2. Continued failure of evey local body on the subject of commencing the work of legacy waste sites 
remediation from 07.04.2020 till compliance will result in liability to pay compensation at the rate of 

Rs. 10 lakh per month per local body for population of above 10 Lakhs, Rs. 5 lakh per month per local 
body for population between 5 Lakhs and 10 Lakhs and Rs. I lakh per month per other local body. 
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3. Commencement of setting up of STPs by 31.03.2020 - Compensation is payable for failure to do so at 
the rate of Rs. 5 lakh per month per STP by concerned local bodies/State (in terms of orders dt 
28.08.2019 in O.A No 593/2017 and 06.12.2019 in O4, No 673/2018) w.e.f. 01. 04.2020. 

1. Interim measures for phytoremediation/bioremediation etc. in respect of 100% sewage to 
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020. Compensation 
IS payable for failure to do so at the rate of Rs. 5 lakh per month per drain by concerned local 

Dodies/States (in terns of orders dated 28.08.2019 in 0.4. No. 593/2017 and 06.12.2019 in 0.A. No. 
673/2018) w.e.f. 01.04.2020. 
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MADHYA PRADESH POLLUTION CONTROL BOARD 
Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016 

Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:mswmppcb18@gmail.com 

WHEREAS, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and 
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of above 

criteria. 
WHEREAS, NGT vide its order dated 14/12/2020 has extended the time line for levy of 

compensation from 01/04/2020 to 01/07/2020. 
And whefe as Hon'ble NGT vide its order dated 10/01/2020 has directed in para 36 (a) that "if the 

local bodies are unable to bear financial burden, the liability will be of the State Government with liberty to 

take remedial action against the erring local bodies. 

WHEREAS, as per report of the site inspection dated dated 09.08.202 1 carried out by 

Regional Office, MPPCB, Jabalpur it is observed that you have not complied with the tasks & 

timelines given by the Hon'ble NGT for period 01.01.2021 to 30.06.2021 and you are liable to pay 

enviroment compensation as per table given below : 

ULB 

Name 

District Rule 22of SWM Rules 

Bhedaghat Jabalpur 2, 3, 8, 10 

2016 

S.No of Non 

Compliance 

Copy to 

Non Compliance 

Compe 
nsation 

(Rs In 
lakh) 

6 

Legacy 
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Waste 

disposal 
Compensati 

on 

(Rs In lakh) 

Bioremediation of 

Drains 

No of 

Drains 
Compen 

sation 

(Rs In 
lakh) 

Commencement of 

STP installation 

No of 

Azadi Ka 
Amrit Mahotsav 

STPs 

1 

Compens 
ation 

(Rs In 
lakh ) 

30 

Total 

(Rs In 

WHEREAS, MPPCB vide this office letter No. 174 dt. 24/12/2021 has already directed you to pay 

Environment Compensation of Rs.36 Lakhs for period of violation from 01.07.2020 to 31.12.2020 within 

15 days from the date of issue of the directions, in the P.D. account number 051/1121/2109 of Additional 

Secretary Environment Department in Vindhyachal Treasury, Vindhyachal Bhawan Bhopal, which has not 

been deposited so far. 

lakh) 

You are hereby given an opportunity of 15 days to submit your reply/objections (if any) pertaining 
to above Stated non compliance and deposition of the levied environmental compensation amount for the 
period of 01/01/2021 to 30/06/2021. 

In case no reply is received within 15 days from the date of issue of this notice, above proposed 
Environment Compensation shall be confirmed and action is also liable to be initiated against the 
responsible officers under section-17 of the Environmental(Protection) Act, 1986. 

This issues with the approval of the competent authority. Kindly acknowledge the receipt of this letter. 

36 

fraA.A.Mishra) Member Seeretary 

For and On Behalf of 
M.P. Pollution Control Board 

VThe Regional Officer, M. P. Pollution Control Board Jabalpur, for information & necessary action please. 
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No. 

To, 

Sub: 

Ref: 

MADHYA PRADESH POLLUTION CONTROL BOARD 
Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016 

Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:mswmppeb18@gmail.com 
174/MSW/HOPCB/2021 

The Chief Municipal Officer, 
Nagar Palika Parishad, 
Hoshangabad, 
Distt.- Hoshangabad (M.P.) 

Azadí a Amrit Mahotsay 

Bhopal, Date: 24 /12 /2021 

Execution of the directions passed by Hon'ble National Green Tribunal imposing 
Environment Compensation for the period 01/07/2020 to 31/12/2020 for violating the 
provisions of Solid Waste Management Rules 2016. 

1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 "Compliance 
of Municipal Solid Waste Management rules, 2016". 

2. This office letter No. 62/HOPCB/2021 Bhopal Dated 01/03/2021 

WHEREAS MP Pollution Control Board (MPPCB) is a statutory body constituted under 
section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the 
responsibilities of enforcement of the Environment Laws prevailing in the state. 

WHEREAS, the power to issue directions under section-5 of the Envìronment (Protection) 
Act, 1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001. 

WHEREAS, you are the Urban Local Body- Nagar Nigam/ Nagar Palika Parishad / 
Nagar Parishad/Cantonment Board and it is the mandatory duty of Urban Local Bodies 

Cantonment Board to comply with the Solid Waste Managenment Rules, 2016. 

WHEREAS, you have not obtained authorization as per the provision ot Solid Waste 
Management Rules, 2016 from the MPPCB. 

WHEREAS, in OA No. 606/2018 , "Compliance of Solid Waste Management Rules 2016 
and other environment issues'", Hon'ble National Green Tribunal, Principal Bench, New Delhi has 
directed on 17/01/2020 & 25/02/2020 that i 

1. Afer 31.03.2020 failure to comply with Rule 22 of SWM Rules, from Serial Noa l w la 
every local body shall be liable to pay compensation au the rate of R l0 Lakh xr t 
per local body for population of ubore l0 lakhs, Rs, S lakh r month pr lul dnó ÀNN 
population betveen $ lakhs cmd l0 luks cmd Rs. T lakh pr montk Nr okr la 

2. Contined failure of every local bud' on the subject ofvommeng tke work lear 
waste sites remediation from 01.04.2020 till compliane will resude in iabilin w NN 
compensation at the rate of Rs. l0 luklh per month per lovl bo ir Nletim aNn 
10 laklis, Rs. 5 laklh per mth per local bod ior population benveen $ kads ad l0 kaN 
nd Rs. 1 lukh per month per other ocal boy: 

C \Uestnppb \Mektop\A\Vetter C1 4)1 

3. Commeneenent of eting uy of ST7s by 31.03. 020 (omyeAsetion àN PNäuNe n Ailr 
to do so at the vate of Rs. 5 kaklh per monh per STP y cor lal aies ae ( 
terms of orders dt 28. (O8, 2019 in 0.4 No S93 201 und tlo, 1202 in 24 No o"3 0N) 

W.ef 07,04.2020. 

from 01.04.2020 till compliane. 
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MADHYA PRADESU POLLUTION CONTR0L, BOARD 

t Iterim measureN for phvtorenediutlobloremedlutlon ete vespeet v/ 100% newgu to 

reduce the pollution load on reciplent wter bodeN shull be mer uken hy 31 03 2020) 

(ompensution is payahle for fallwe to do so at the rode of Rs. 5 lukh per month pur raln 

by concerned local bodiesStates (hn ters o/ orders lutvd 28 04 2019 ln 0A No. 

S93/2017 nd 06.12. 2019 in O).A. No, 673/2018) w.ef 01.04.20020 

WIIEREAS, NGT vicde its order duted 14/12/2020 hos cxtended the time line for levy of 

compensation tronm 0/04/2020 to 01/07/2020. 

ULB 

l'aryawaran Parisar, R-5, Arern Colouy, Ilhopal462016 
Phone (0755)-2466191, 2464428, WN (0755) 246.N742, 

WHEREAS, State PCB hus been directed by NGT vide order dated 28,02,2020 to aes 

and recover the anomt of compensation liable to be paid by the Urban Local Bodies on the basis of 

above criteria. 

WHEREAS, as per report of the site inspection datcd 05.02.21 carricd out by Keyional 

Office, MPPCB, Mandideep. it is observed that you have not complicd with the tasks & timeline 

given by the Hon'ble NGT for period 30,06.2020 (o 31.12.2020 as per details given below : 

Name 

Hoslhangabad 

Distriet 

this letter. 

Rule 22of SWM Rules 

2016 

S.No of Non 

Complianee 

Hoshangabad 2,3,7,10 

Non Complianee 

Copy to : 

Compen 
sation 

(Rs In 
lakh) 
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Legacy 
Waste 

mabmwmppebtWaymnll.eom 

disposal 
Compens 

ation 

(Rs In 
lakh) 

Bioremcdiation of 

No of 

Drains 

Drains 
Compen 
sation 

(Rs In 
lakh) 

120 

Commeneement of 

STP installation 

No of 
STPS 

Compens 
ation 

(Rs In 
lakh ) 

36 

WHEREAS, till date no reply of above referred notice dated 01.03.2021 has been received 

from you end. Whereas the Commissioner Urban Administration & Development Department, Govt. 

of MP has been requested vide letter no. 167 dt. 12/11/2021 to direct the Urban local bodies to deposit 

the amount of environmental compensation. In this respect Additional Commissioner Urban 
Administration Directorate has directed you vide letter sha-14/SBM/202 1/2150 dt. 1 7-12-2021 to take 

cognizance and comply as per law; 

You are hereby directed tlo pay Environment Compensation of Rs. l62 Lukhs for period 
of violation from 01.07.2020 to 31. 12.2020 i.e. 06 monthis within 15 days from the date of iss ue these 
directions, in the P.D. account number 05I/I121/2109 of Additiuonal Secretary Environment 
Department in Vindhyachal Treasury, Vindhyachal Bhawan Bhopal. 

Total 

lakh) 

This issues with the approval of the compctent authority. Kindly acknowledge the receipt of 

For and On Behalfof 

162 

MembetSecretary 

M.P. Pollution Cyntrol Board 

The Regional Officer, M. P. Pollution Control Board, Mandieep for information & 
necessary action please. 
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To, 

No. 16/MSW/HOPCB/2022 

MADHYA PRADESH POLLIITION CONTROL BOARD 

Paryawaran Parisar, E-5, Arera Colony, Bhopal-46Z010 
Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E-

mail:mswmppcb18@gmail.com 

Sub: 

Ref: 

The Chief Municipal Officer, 
Nagar Palika Parishad 
Hoshangabad, 
Distt.- Hoshangabad (M.P.) 

Bhopal, Date: / 12022 

AzadiKa 
Amrit Mahotsav 

11 A 2022 

Imposition of Environmental Compensaftion for the period 01.01.2021 to 30.06.2021 due to 

Violation of directions of the Hon'ble National Green Tribunal and the provisions of Solid 

Waste Management Rules, 2016 U/s 5 of Environmental (Protection) Act,1986: - Notice there 

of. 

1. NGT orders dated 25.02.2020. 28.02.2020 & 14.12.2020 in OA No. 606/2018 "Compliance 

of Municipal Solid Waste Management Rules, 2016. 
2. This office letter No, 174/MSW/AOPCB/2021 Bhopal Dated 24/12/2021 

WHEREAS MP Pollution Control Board (MPPCB) is a statutory body constituted under section 4 

of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the responsibilities 

of enforcement of the Environment Laws in the State. 

WHEREAS, the power to issue directions under section-5 of the Environment (Protection) 

Act,1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001. 

WHEREAS, you are the Nagar Nigam/ Nagar Palika Parishad / Nagar Parishad/ 

Cantonment Board and it is the mandatory duty of Urban Local Bodies/ Cantonment Board to comply 

with the Solid Waste Management Rules, 2016, as well as management & treatment of sewage of the town 

& to protect the natural water bodies from pollution. 

WHEREAS, you have not obtained authorization as per the provision of Solid Waste Management 

Rules, 2016 from the MPPCB. 

WHEREAS, in A No. 606/2018 "Compliance of Solid Waste Management Rules, 2016 and 

other environment issues" Hon'ble National Green Tribunal, Principal Bench, New Delhi has directed on 

1. Afier 31.03.2020 failure to comply with Rule 22 of SWM Rules, fromn Serial No. 1 to 10, every local 

body shall be liable to pay compensation at the rate of Rs. l0 Lakh per month per local body for 

population of above 10 Lakhs, Rs. 5 lakh per month per local body for population between 5 Lakhs and 

10 Lakhs and Rs. l lakh per month per other local body from 01.04.2020 till compliance. 

2 Continued failure of every local body on the subject of commencing the work of legacy waste sites 

remediation from 01.04.2020 till compliance will result in liability to pay compensation at the rate of 

Rs 10 lakh per month per local body for population of above 10 Lakhs, Rs. 5 lakh per month per local 

body for population between 5 Lakhs and 10 Lakhs and Rs. 1 lakh per month per other local body. 
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3 Commencement of setting up of STPs by 31.03.2020 -Compensation is payable for failure to do so at 

the rate of Rs. 5 lakh per month per STP by concerned local bodies/State (in terms of orders dt 

28.08.2019 in O.A No 593/2017 and 06.12.2019 in OA. No 673/2018) w.e.f. 01.04.2020 

4 Interim measures for phytoremediationbioremediation etc. in respect of 100% sewage to 

reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020. Compensation 

is navable for failure to do so at the rate of Rs. S lakh per month per drain by concerned local 

bodies/States (in terms of orders dated 28.08.2019 in 0.A. No. 593/2017 and O6.12.2019 in O.A. No. 

673/2018) w.e.f 01. 04.2020. 

17/01/2020 & 25/02/2020 that : 
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Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016 
Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail: mswmppcb18@gmail.com 

WHEREAS, State PCB has been directed by NGT vide order dated 28.02.2020 to asseSS alid 

recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis or above 

criteria. 

MADHYA PRADESH POLLUTION CONTROL BOARD 

WHEREAS, NGT vide its order dated 14/12/2020 has extended the time line for levy ol 

compensation from 01/04/2020 to 01/07/2020. 

And where as Hon'ble NGT vide its order dated 10/01/2020 has directed in para 36 (a) that y tne 

t0cd boaies are unable to bear financial burden, the liability will be of the State Government with libery 

to take remedial action against the erring local bodies". 

WHEREAS, as per report of the site inspection dated 26.07.2021 carried out by Regional 

Office, MPPCB, Mandideep ,it is observed that you have not complied with the tasks & timelines 

ULB 

given by the Hon'ble NGT for period 01.01.2021 to 30,06.2021l and you are liable to pay enviroment 

compensation as per table given below: 

Name 

Hoshan 

gabad 

District 

Hoshang 
abad 

Rule 22of SWM Rules 

2016 

S.No of Non 

Compliance 

2, 7, 10 

Copy toj 

Non Compliance 

Compe 
nsation 

(Rs In 
lakh) 

6 

Legacy 
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Waste 

disposal 
Compensati 

On 

(Rs In lakh) 

6 

Bioremediation of 

Drains 

No of 
Drains 

1 

Compen 

sation 

(Rs In 

AzadiKa 
Amrit Mahotsav 

lakh) 

30 

Commencement of 

STP installation 

No of 
STPS 

1 

Compens 
ation 

(Rs In 
lakh) 

30 

Total 

WHEREAS, MPPCB vide this office letter No. 174 dt. 24/12/2021 has already directed you to pay 

Environment Compensation of Rs.162 Lakhs for period of violation from 01.07.2020 to 31.12.2020 

within 15 days from the date of issue of the directions, in the P.D. account number 051/1 12 1/2109 of 

Additional Secretary Environment Department in Vindhyachal Treasury, Vindhyachal Bhawan Bhopal, 

which has not been deposited so far. 

(Rs In 
lakh) 

You are hereby given an opportunity of15 days to submit your reply/objections (if any) pertaining 

to above Stated non compliance and deposition of the levied environmental compensation amount for the 

period of 01/01/2021 to 30/06/2021. 

72 

In case no reply is received within 15 days from the date of issue of this notice, above proposed 

Environment Compensation shall be confirmed and action is also liable to be initiated against the 

responsible oficers under section-17 of the Environmental(Protection) Act, 1986. 

This issues with the approval of the competent authority. Kindly acknowledge the receipt of this letter. 

fo A.A.Mishra) 

For and On Behalf of 
M.P. Pollution Control Board 

Member Secretary 

Vthe Regional Officer, M. P. Pollution Control Board Mandideep for information & necessary 

action please. 61
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1 

2 

3 

4 

5. 

6. 

7. 

Phone No. �07480-292564 E-mail :- romppebmandidecp@gmail.com 

606/2018 34Ici+ as EI HEa yat fe0c# 24/12/2021 qd 27/ 12/2021 

8. 

1 SIS HAlTY 4a 6. 2043 /HHS./T/Hutta/2023 f-G 

11/08/ 2023 

3 FH Outy I ya h. 1384 yd 1391 fi5 14/08/2023 
-00-

2 qtG HATGY F5T 4a 5. 174/ MSw/HOPCB/2021 |4qTT f5 24/12/2021 

yd ya 5. 176, 185 feio 27/ 12/2021 

R yflaT yfrgG, THGTyrH 174/24.12.2021 
174/24.12.2021 

yfy 174/24.12.2021 

174/24,12.2021 
174/24.12.2021 
174/24.12.2021 

Hy, fir#21/2 /2023 

176/27.12.2021 
185/27.12.2021 

162.00 

66.00 

42.00 

156.00 

LiFE 

36.00 

Lifostyle for 
Envirónmont 

36.00 

192.00 

66.00 

Member Secretary, MPPCB Environment Protection Fund. NGT Account No. 6310001200000043, IFSC Code - PUNB0631000 yHÊ dhy oI h a 3 

70



uftfafy: 

2. 

Hs, fGA|/2 /2023 

ol 
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$HÍG/|20utat/À1./2023 

fagt 

Hti1. 

FHÌ4 40 5,1e 455/456, fauTR, Gdy-482002 Phone & Fex-0761-4042780 E-Mail romppcbjbp@rediffmail.com 

2. $H OIYty o y Hjch 918 f¢IF 17/08/2023 
-00 

3feouT À yafIi Yo H|H 606/2018 GTT 31G9T fjcp 24 /12/2021. 

D/RO/LTR/MAURYA 

(PUNBO631000), Alc No. 6310001200000043 UHÊ F T hc 

-/A.1/yfa/ 2023, 

(3TGTE gTR ) 

ut4y (HO90) 
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uft, 
GH0G/||D3/ata/àI/ 2023 

fayy 

HGt1. 

2805 

2 

ÖH HO 5,e i455/456, fduTR, u4yr-482002 
Phone & Fex-0761-4042780 E-Mail romppcbjbp@rediffmail.com 

foll dye (HOH0.) 

S HeTY H4 T ya H|G 2043 fi 11/08 / 2023 
H GTtts T 4a Hjc# 866 fic 17 /08/ 2023 

-00 

3fchU À yufMG yOYU HG 606/2018 GIR 31GT fHio 24/ 12/ 2021 

Alc No. 6310001200000043 vjHT hI T E 

Coliector 

-/àI/fat/ 2023, 

2023 

(3Tetas gIR ) 

dyR (HOYO) 
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======: 

fayy 

2 

tH O 5,1e 455/456, fdulyR, GGOYr-482002 Phone & Fex-0761-4042780 E-Mail romppcbjbparediffmaf.coi LULO 
5HjO/||58 yfa /1./2023 
uft, 

2863) 

====== 

yo HjF 
uffafa : 

foiel dey (H040.) 

D/RO/LTR/MA URYA 

y]453yS65 

qs H|s HYli I y H|5 2043 fi 11/08/2023 SH Ots I qa Hjco 876 f¢jc 17/08/2023 
-00 

sforo À yafcG yONU H|5 606/2018 G 3TCYT fjH 24/12/2021 

Collector 

(PUNBO631000). Alc No. 6310001200000043 vHT b| c I 

.a/uat/2023, 

(31S HR ) 

GIgyr (O40) 

utyr (HOH0) 

15 
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